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In implementation of the programme of revision of recordsofs
rights started in October, 1973 various/MemorandafInstructions have
been issued from time fo time for proper guidance of the staff
working in the field as well as for removal of some confusions from

-~ their mind.

(- From sometime past it was felt necessary to compile all those
"_.'Memoranda/Circulars o the extent possible to make them readily
) 'a'vailable with the slaff concerned.

Accordingly an up-to-date compilation containing the various
Orderstemuranda /lnstructwns etc. have been brought out.

| f
[t is hoped that all the staff concerned in the revision of record-

vpf-rights' will make best use of this corapilation.

S. B. Sen

Agartala,
Director of Land Records & Settlement,

17-5-'89.
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as Govt. khas till the lands are declared as khas through 1 proceeding for arrear of land Revenue or n

for any other reasons. Where such lands are not possessed by the land holder/holders through theu‘ b 1

co-sharers or bargadars, the entry for such land in record<pf-rights will be as follows :— ' e ;
i.. Where the land is lying vacant, the entry in column£4 of the khatian agamst spcmﬁc plnt wxll ISE I

be R1eANCHS Atoifas 389 Afave | : . 1

ML REgE

ii. J}Wherc the land is under the possession of any individual/individuals other than 'the co-shafers
or bargadars of the land holders. the entry against specifi¢ plot in column 24 of the khatian will be . |
“qIET A FGE A7 W el F | T bl b

; r l '

| When co-sharers are in physical possession, the absehtee co-sharers will remain in coluqlt 13
of the khatian with note ‘“‘aieicrs M3 (g =3 78 #¥§ 17 "' The cases of bargadars i such
land should be dealt in similar manner as in the case of Pther area. I di e : AT

( Sd/— llegible. 231L78 | |
| Director of Land Records & Settlement
; Government of Tripura. | | i

N.B. Further instruction contained in @eneral Order No. 6

GOVERNMENT OF TREURA |
DIRECTORATE OF LAND RECORDSE& SETTLEMENT | | 1'
Agartala,

|
Hi
No. [3907—10/F.1(58)—DLRS/Estt./78 ; dated, the 12th December {9?8.
1 Wi
k

GENERAL ORDER N@. 4

iy i

( Technical )

| «Omitted due to the issue of the corrigendum under Pirectorate No. F. 6(1‘7)—~DLRS}
dated 19-4-1982"
GOVERNMENT OF TRIFURA
DIRECTORATE OF LAND RECORDSFé& SE’ITLEMENT
Apgartala.

b
i 3 L4
No. 1413--14/F.1(58)—DLRS/Estt./78 dated, the 29th Jan/6th Feb. 1979.

GENERAL ORDER NOf® 5
(. Technical ) '§ d

In order to find out the total area of land in this state §ecording to t_lgg topographical feat
3(three) main categories viz. ‘Nal’, ‘Lunga’, and ‘Tilla’, hay j been apprm«'ed Every entry. in the,
khatian column No. 23 and in the khasra column No. 3 shouldghave after it wathm bracket one of ese
three categories mentioned, for example, if a homestead is fognd on ‘Nal’ land, then the entries
be «a1% ( =11# ), or if a ‘pond’ is found over “illa’ land then tie entries will be Bk [ﬁ?iﬂ), er
mosque is found on a ‘lunga’ land the entries will be REIELS

2. In case of roads and other path-ways ( including kachh@
public waterways ( including rivers, chharas, nalas etc. ) and 18
bracket i.e. ‘nal’, ‘Lunga’. ‘tilla’, will not be made.

3. All previous records wherein Bujharat has been complé , may be corrected accordingly,
4. This is in addition to instructions at pages 38 and 44 ofthe organisation and Methodology.
4 4 i Faet’

-

' Sdj— Illegible 29179 |\
Pircctor of Land Records & Settlement
Government of Tripura, |

|
| '.'i..'.: e
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ele ed?'% fmm the ;ecordnof—rlghts by

. ,~D1 cmr,of Land Records & Settﬁement
: Government of Tripura.

i
RECORDS & SETTLEMENT |
i e e 1 A artala. o ()
 dated, the 24th Feb, |1979.
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GOVYERNMENT OF TRIPURA iy i
DIRECTORATE OF LAND RECORDS & SETTLEMENT it WIEEE
FAMILY LAND STATEMENT b e ’?J‘h j
Vi”ﬂ1|88 ................................... TeRBH st nvusssstinrii s ik st s Revenus  Citclel il Aiavhyi okt it ues o 1
, : Land held in the village 1
Skl g ey e e " i |
: Name w:th f'ather ’s/Husband’s | Total Village: | g s
No.ll hame ( as the case may be) of | members| in which Khatian No. Area A.D. =
| the members of the family [ of the reside - [
holding settled land. family |
0 i 2 B 5 - ainl L 6|
Sub-Division. su.ervsseveres T lonisalt Byop Dtstrxci{ ....... Ll i
AL e i ~Land held in the other villages I it
Name with father’s/Husband’s name ( as Name of vi]l;.«ge/. Khatian No. | Areca l
the case may be]_of the members of the | villages where i A.D. Remarks
tamily other than in Col. 2 holding land ‘land situated ¥ ? At
L ,
7 8 T 10 ) Artatddi 18
N.B. Further instruction contained in Memo No. 15422--39/F.1(58) DLRS/LR/78 dt, 2'$35"33 | e
GOVERNMENT OF TRIPURA '
DIRECTORATE OF LAND RECORES & SETTLEMENT Fie ‘
' Agartala. il i
No. | 1888—98/F. 1(58)—DLRS/LR/78 dated, the 21st Feb. _1?79.-
GENERAL ORDER NO. 8 | |

( Technical )

Subject : Recording of land allowed to retain by the Tea Estate. i |
K :! |

Consequent upon the publication of notification under sectmn 134(1) of the Tripura: .Land
Revenue & Land Reforms Act. 1960, in respect of an area, the Tea gardens holding lan(Fls as:
intermediaries are entitled to retain land comprised in a; Tea Plantatlon, Mill, Factory or workphops
4s in the opinion of the Government under section 136(1){f‘j subject to the :xemptlon unders ction:
178 from the operation of section 164 of the Act. In such cases, they will hold land directly  under .
the Government from the vesting date as raiyats. The appropriate entries in col 13 af the- b

khatian for such retained land of gardens may be made in the following order: « ol
Name of the Owning Co./Owner......... ;
i I 5
Address :— gl i e

( Local name of the Tea garden )

as follows :
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4 e e (e Sd/—Tllegible
' ; Dlrector of Land Records & Settlement
Government of Tripura.

| GOVERNMENT OF TRIPURA
DIRECTORATE OF LAND RECORDS & SETTLEMENT
i el _ o : Agartala,
| No. |3286—3302/F. 6(29)—DLRS/LR/79 dated, the 29th March, 1979.
{ Hd )
il .

e e GENERAL ORDER NO. 9
b Lty . ( Technical ) e

r Ty 4 2 o e - 4

.|| | Instructions issued vide “Revision of Record-of-Rights (1978—79) Organisation and Methodo-
logy" from this Directorate contains instruction under the heading *“Disputes™ at page 43 that no land
i from khas khatian should be transferred in the khatian of individual without any entry of disputes in
|| the*'dispute list” and decision thereof passed by the kanungo during the stage of Bujharat in a
| | 'sumfu ary manner.
|

| e has been decided by the Govf that all 'disputes between Govt. and private persons relating
' tdk]ﬁqs land entered in the “dispute list” during Bujharat are required to be heard and decided

| by the Settlement Officer concerned Who have been vested with the power of the Collector U/S 11(3)
A ofthATLR & LR, Aet, 1960, |
iR RS ; g - Sd/— Sudhir Sharma,|
Al A it | ' 19:379 1|

‘ Director of Land Records & Settlement
Govt. of Tripura.

st : GOVERNMENT OF TRIPURA

¥ . DIRECTORATE OF LAND REC®RDS & SETTLEMENT

b HHLD e | . . Agartala,

: No. | 3369—~91/F. 6(18)-;—-DLRS/LRf?8 ; ! dated, the 21st March, 1974.
' Rt en i o ! e | 2

‘ GENERAL ORDER NO. 10

g | i S Sty | g

E,_{v | De R O , _ ( Technical )

: = || It isseen that after the last Settlement Operation many allottee khatians have been opened

for the land allotted by the collectors. But during revision of record-of-rights in many of the cases,
&9 it 1a repdrted that the land recorded in favour of the allottees are not under their physical possession.
& Thcrt are ‘some other cases where the allottees are already in unauthorised oceupation of other plots
-

uofgﬁw khaﬁland But instead of allotting and recording of those in their favour, they have been
alfattLd ‘some other lands which are under unauthorised occupation of others. The lands, so recorded,
have been shown in the map with imaginary plots. Some of the areas are yet full of forest and there
is 110 ndlcatmn OI’possessmn of any one. Tt is also reported that some of the allottees are not

il 1in ﬂ&d*to'geolmm the allotted land for cultivation or for' the purpose for which the lands were
| ) 3 aﬂOtt\'—"d. S
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The following instructions urc issued in this reggrd —

1. The allotments will be cancelled in accordance with the allotment rules, by the Settlcmcnt
Officer, who are vested with the powers of Collector [f/S 14 of the Tripura Land Revenue and Land
Reforms Act, 1960. The land may be allotted to the deservmg persons. Witz

2. The name of the allottees, whose allotments hava« been cancelled, will be listed and crrculatcd'
by the Settlement Officers, t0 all D.M.s/S.D.O s and S. O.s so that they are not allotted la.nd again
m some other places. There should be a master list of such persons in all concerned offices. '

In cases where allottees can be traced or where they are not in possession out of Jgnorance of
the boundary of the allotted land efforts should be made to bring them on to the land or to allot
land which they are possessing after cancelling prcwous allotment, Help of panchayats should
u;wanably be sought for this. I8
| - Sd/— Sudhir Sharma
' Director of Land Records & Sfeﬁtlement

19.3.79.
N.B. Further instruction contained in Directorate Memo.| Nos, 135326—33/F. 6(28)/DLRS/LR/79
dt. 19-11-1979 and No. 9846—52/F. 6(28)—DﬁRS!LR/?9/Shadow dt. 19/3/1979.

GOVERNMENT OF gRIPURA |
DIRECTORATE OF LAND REGORDS & SETTLEMENT

4 Agartala. ‘
No. 5402—09(F. 1(58)—DLRS/LR/78 dated, the llth MQ.,)T, 1979,

» | ' 814
GENERAL ORDER| NO. 11 ; : i i Fltt e
( Technical) § | b II AV
1 1l I
It has been observed that the name of the Secretdry/President may have been recorded along

with the name of Club/Institution in Record-ef-rights during preparation of records. Thef“-’e'agebutives i
of such institutions are changeable annually or periodic Lllyias per constitutions of the ‘ins‘lithtinns

In such cases, recording of the names of the present SecEetary/President in record-ofmnghts ma{y lead

to future complication, - ,
To avoid all such compllcatlons, the entry in base of such institution should be' as per

example given below. fito fie |

| 7 2 AL |
CASIEY FN9
Fie—ariBh
ci—ightyl
sk Sd/—Tllegible
Director of Land Records & Sat‘ﬂle_ment
Government of Tripura,
GOVERNMENT OF lﬁ"RIPURA
DIRECTORATE OF LAND RECORDS & SETTLEMENT

Agartala. :
No. 5400—19/F. 8(3)—DLRS/LR/71 ‘ dated, the 11th May, 1979,

12

GENERAL ORDER N
( Technical )

It has been brought to our notice that there are k
Council., Since all assets and liabilities of the Territorial
Tripura long back, the question of retaining in the khatian .
arise. The lands held in the khatians of Territorial Coun l should be transferred to the kha ;_'an of

respective deptts. o

tians in the name. of Tri{:ura T :»r:i.tp:ial !

il




-

Agartala.
dateds thf: 5th June, 1979,

‘D..Roy |

_ 25-579

_ Land Records & Settlement
Government of Tripura,

&

|
O D & SETI‘LEMENT :

Agartala. .
datcd the 22nd Junp 1979.
|

-

3){RE»"’ /79 dt the 22nd Marcl‘ﬁ 1979
he khatian,

xrec B .f' and Records & Settiement
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GOVERNMENT OF TRIPURA i ,

DIRECTORATE OF LAND RECORDS & SETTLEMENT
) Agartala,

No. 9192—9212/F.6(!7)—DLRS/LR/78 dated, 30th July. 1979, -

GENERAL ORDER NO. 15 e
( Technical ) adl | j

j The revenue payable for each holding by the land holders to be assessed during attestation by
the Revenue Officer under Section 38 of the Tripura Land Reyenue & Land Reforms Act, 19@ sha.ll {ii8

m*c effect from 1st Baisakh of the year next to the year of attestation,
Since the Revenue Officer may not be in a position to ascertain the actual area held by # land

holder in the State in absence of the return from the land holders, it is decided to have one entry in ‘
column 12 of the khatian in addition to the entry of the year of effect of the land revenue. The entry :

in column 12 will be as follows :
Su(R) 17 AT e LAY !
S g | | gy

Sd/—D. Roy | |
27.7.79

Dlrector of Land Records & Settlement

Government of Tripura.

N.B. Further instruction contained in Memo No. 1402—67/F.6(94)— DLRS/LR/85 dt. 27-1-86.

|
| '
\

GOVERNMENT OF TRIPURA
DIRECTORATE OF LAND RECORDS & SETTLEMENT

Agartala, |

I

|

No. 9266—83/F.6(29)—DLRS/LR/78 dated, the 6th Aug,
i

b. 16 ' 1
!

GENERAL ORDFR
( Technical )

The Organisation and Methodology contains instructi®n at page 34 that all cases of transfer by

purchase, inheritance etc. should be entered in the mutatiof register in T.L.R. & L.R. form 20 of

the mouja upto column 9. It has also been decided that th§ mutation cases received/collected up to

the Attestation stage should be disposed of during attestatich.

cated to all S.0.s vide this Directorate letter No. 2576%-79/F.6(29)—DLRS/LR/79 dated !

Now it is emphasized that the corresponding note of the clise numbers should be made in penci

indicated below in the blank space where the expression ‘subdrdinate interest’ (=#l4% %9 ) is not
the khatian.

MR MR

35 2

The denomination will mean the serial number of the gases.

MR

All supervising Officers should check up the entries di
entries are up-to-date.

Sd/— D. Roy
4829 14

Government of Tripura, |

1999, 0114
|
|

This decision has also been com;dum— i
1329,

ring their Jnspectlons and see tharf-thc»_ '

IDircctor. of Land Records & Scttlch;qeut- B




